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In the High Court Of Kerala

Case No : Writ Petition (C) No. 15738 Of 2021

Mathew T Mathachan APPELLANT

Vs

Revenue Divisional Officer RESPONDENT

Date of Decision : 05-08-2021

Acts Referred:

Citation : (2021) 08 KL CK 0043

Hon'ble Judges : Murali Purushothaman, J

Bench : Single Bench

Advocate : V.N.Haridas, Siby.P.Jose, K.T.Bosco, Saifudeen T.S, Smitha Gopinath

Final Decision : Disposed Of

Judgement

Murali Purushothaman, J

1. The petitioner is the owner and in possession of 68 ares and 65 square meter
of land comprised in Sy.No.209/2-2 in Block No.19 of Manakkunnam

Village in Kanayannur Taluk. The petitioner's property is described as 'Nilam' in
the Revenue Records. The petitioner has filed Ext.P2 application

dated 25.08.2017 before the 2nd respondent to remove the land in question
from the Data Bank. The petitioner has also filed Ext.P4 application in

Form No.7 dated 25.04.2021, for conversion of the land. The petitioner is
aggrieved by the delay in disposal of Ext.P2 application.

2. Heard the learned Counsel for the petitioner and the learned Government
Pleader.

3. There will be a direction to the 2nd respondent to consider and dispose of
Ext.P2 application, within a period of three months from the date of

receipt of a copy of this writ petition. In case the property of the petitioner is
removed from the Data Bank pursuant to Ext.P2, then there will be a
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further direction to the 1st respondent to consider Ext.P4 application in Form
No.7, within a period of two months thereafter, in the light of Ext.P5

report of the KSREC. The petitioner is also directed to produce a copy of the writ
petition along with the exhibits before the 1st respondent for

compliance.

The writ petition is disposed of accordingly.
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